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CCENTR AL ADMIN ISTR AT IVE TRIBUNAL
CALCUTT & BENCH | )
No. MA 35 of 97
(0A 1335 of 96) |
Present : Hon'ble Mr.Justice A.K.Chatterjee, Vice=Chairman

Hon'ble Mr.M.S.Mukherjee, Administrative Member

ABIR GHOSH & ORS.
VS
UNION OF INDIA & ORS.

For the applicants MreB.Mukherjece, counsel .

Fdrlthe r espondents Mr.P.K.Arora, counsel

H‘P,ard on 7.2.97 ) . Urder on 7.2.97
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8.K.Chatterjee, VC

! Hearing the counsél for both the parties and on
perusing thF application along with all ‘annexures, we find that there

is no ob]ec£10n to the addition of partles as respondents. In such

. c1rcumstancL perscns named in the MA shall be added as respondents .

t
The petitionzr shall serve the copy of ‘the application along with all

annexures F%rthulth on all the added respondents ho may File reply a

week beFore<21 3497 when the 04 is fixed Fcr haarlng. Order passed this

day shall be‘commun1Cated to all tha respondents. MA is thus disposed

of accordlngiy.

\.

w , -
\lwwMV e

MENlBER (a) o VICE-CHAIR MaN

|
|
|




